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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. 24 OF 2020 

IN  

ORIGINAL APPLICATION NO. 401 OF 2018 

IN THE MATTER OF: 

PRAVEEN AND ANOTHER …APPLICANTS 

VERSUS 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

& OTHERS     ….. RESPONDENTS 

SUBMISSIONS/OBJETIONS TO THE OBSERVATIONS MADE BY THE 

JOINT COMMITTEE REPORT DATED 11.06.2021 ON BEHALF OF 

RESPONDENT NO.8 M/s HSM HOLDINGS 

Preliminary Submissions: 

1. That the State Level Environment Impact Assessment Authority, Uttar

Pradesh (‘SEIAA’) issued the Environmental Clearance (‘EC’) to the

answering respondent on 30.01.2018 for sand mining from Yamuna River at

Gata No. 620 Mi & 634 Mi, Village Sankroud, Tehsil-Khekra, District-

Baghpat. U.P.

2. That on the perusal of the EC, it will be evident that the method of mining as

approved in the EC is “Bar Scalping or Skimming method [OTFM (Other than

fully mechanized) as per IBM & SSMG, 2016) using: Scrapper/light earth

mover, Hydraulic excavator, Loader, Truck & Tractors for Transportation. It

is apposite to mention here that the Bar scalping or skimming method is listed
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as one of the important methods of sand and gravel mining operations in the 

Sustainable Sand Mining Management Guidelines 2016 issued by 

MOEF&CC. 

3. That before making submissions parawise to the joint committee’s

observation, it will be germane to mention here that in the entire report, there

has been no finding that pits had been found in or near the mining lease area,

which would have established illegal mining or violation of the method of

mining as provided in the EC. Further, it appears that the report has missed

out presence of Scalper at the site. The Scalper collects/extracts the dry sand

from the surface of bars and stops at a point/location from where the Hydraulic

Excavator is used to load the mining material collected in the trucks and

loaders. It is very pertinent to note here that the Scalper cannot operate in wet

sand. The answering respondent is using scalper at the site to mine in the area.

(the photograph of the said scrapper also finds place in the joint committee

report as the left photograph marked as P3). Furthermore, it is evident from

the photographs attached in the joint committee report that Hydraulic

Excavator is being used to load the mined materials in the trucks (the

photographs showing the hydraulic excavator stationed next to the collected

mined material).

4. It is also important to mention and reiterate that the answering respondent

collects the mined material at an area, within its site, earmarked for the same

and for which due permission has been applied for and has been granted under

the U.P. Mineral (Prevention of Illegal Mining Transportation & Storage)

Rules, 2002. The said collected mined material is then loaded and transported

at the earliest. It is respectfully submitted that no harm is caused to the nearby

fields and no problem whatsoever is caused even to the farmers adjacent to

the mining area because of the method of mining adopted by the answering
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respondent. Any averments to the contrary alleging soil erosion etc. is 

incorrect in its entirety.     

5. FORUM SHOPPING BY THE APPLICANT: That is also very pertinent to

mention here that even though the present Execution Application has been

preferred by the applicants on 06.10.2020, the applicant No.1 herein filed a

writ petition numbered Writ C No. 6974 of 2021 on 09.02.2011 before the

Hon’ble Allahabad High Court praying the following relief:

“It is most respectfully prayed that this Hon’ble Court may graciously be 

pleased: 

1. to issue a writ, order or direction in the nature of MANDAMUS to the

Respondent No.1 and Respondent No.2 for setting aside the impugned

Office Memorandum dated 24.07.2020 by Respondent no. 2 Directorate

of Geology and Mining for allowing the mining operations of Respondent

no.8, M/s HSM Holding Pvt. Ltd.

2. to issue a writ, order or direction in the nature of MANDAMUS to the

Respondent No.8 to prohibit the mining operations in the village of

Sakrond in Baghpat;

3. to issue a writ, order or direction in the nature of MANDAMUS to the

Respondent No.1 State of UP to impose huge environmental

compensation cost for the violations committed as per the precedents of

the Hon’ble Tribunal in a plethora of Orders/Judgments

4. to issue a writ, order or direction in the nature of MANDAMUS to the

Respondent No.1 to comply with the Order dated 08.03.2019 by this

Hon’ble Tribunal.

5. to issue a writ, order or direction in the nature of MANDAMUS to direct

the Respondent No.1 to not allow mining in river bed, by mechanized or

semi mechanized machinery/equipment in the State of UP.
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6. to issue any other writ, order or direction, which this Hon’ble Court may

deem fit and proper under the facts and circumstances of the case;

7. to allow this Writ Petition (PIL) with special costs in favour of the

petitioner, throughout.”

8. That filing of the present Execution Application was stated in para 20 of

the writ petition. The said para 20 of the writ petition is reproduced for

the convenience of this Hon’ble Tribunal:

“20. That the Petitioner on 07.10.2020 filed an Execution Application 

no. 24 of 2020 in Original Application No. 401 of 2018 before the Ld. 

NGT to bring to its notice the blatant violation and non-execution of 

the final order dated 08.03.2019. However, the matter has not been 

listed even once since its filing, since the presiding Judge has since 

retired and the matter is not being taken up due to lack of judges and 

expert members at the National Green Tribunal. The petitioner land is 

in grave danger as the mining is continuing at full scale and there is an 

urgency and therefore the petitioner is seeking this Hon’ble Court’s 

indulgence.” 

9. That on perusal of the abovementioned prayers, it will be evident that

they are same as that prayed for in the present Execution Application and

that the subject matter in the writ petition is the same as that of the present

Execution Application. The writ petition was listed on 18.06.2021 when

the learned counsel for the petitioner submitted that with the efflux of

time, the writ petition was rendered infructuous. Accordingly, the

Hon’ble Allahabad High Court was pleased to dispose of the writ petition

as infructuous. It is respectfully submitted for this Hon’ble Tribunal’s

consideration that once the writ petition praying for the same reliefs has

been disposed of as infructuous on the statement made by the Counsel
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for the petitioner, the said reliefs in the present execution application also 

ought to be rejected on this ground alone. A copy of the said order dated 

18.06.2021 passed by the Hon’ble Allahabad High Court downloaded 

from the website of the Hon’ble Court is being annexed herewith and 

marked as Annexure No. R8/1. 

6. Parawise Submissions of observation relevant to the answering respondent:

I. Observation: It was informed that the mining work started from

13.01.2021 onwards.

Submission: Mining work did start from 13.01.2021. However, the

same was done after the mining department directed that the mining can

be started and the department also generated the OTP for starting the

mining work. It will also be apposite to mention that when the weather

conditions were not feasible, like rainfall, then the mining work was

stopped.

II. Observation: Consent to Establish (CTE) has not been issued to the

PPs. Further, UPPCB, refused to PPs for granting the CTO in

reference to the application dated 28.01.2021 after observing various

reasons during inspection made by officers of UPPCB on 30.03.2021,

the reasons are as stated below:

Reasons:

a. Unit has not installed septic tank/Soak pits for domestic sewage

water.

b. Unit has not complying the conditions of Environmental Clearance

issued by SEIAA on 30.01.2018.

c. Unit has not installed water sprinkler and other dust control

measures to take care of dust generation.
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d. Unit has not mentioned dust bin for disposal of Municipal Solid

Waste.

However, it was informed that Mining project have re-applied CTO

application through online “NIVESH MITRA” portal on 28.05.2021

which is under consideration by concerned department i.e. UPPCB.

Therefore, it is reflected that the excavation of sand has been done

by Ps without having the CTE and CTO, which is a violation/non-

compliance under EPA Act, 1986. With respect to provisions of

Water Act, 1974 and Air Act, 1981 the project proponent is required

to obtain CTE/CTO for mining operation and should comply with

the conditions of Environmental Clearance.

Submission:

a. Consent Order (CTO) has been issued by the UPPCB under

Section 25/26 of the Water (Prevention and control of Pollution)

Act, 1974 and under Section 21/22 of the Air (Prevention and

control of Pollution) Act, 1981 vide orders dated 05.07.2021.

The consent is valid for the period from 26.05.2021 to

31.12.2022. Copies of the said orders are annexed herewith and

marked as Annexure no. R8/2 and R8/3 respectively.

b. That it is pertinent to mention here that the answering respondent

had applied for the consent order on 19.12.2020 to the UPPCB

which were rejected on 25.01.2021. The grounds of rejection

were that septic tank/soak pits for domestic sewage water had not

been installed, EC conditions were not being complied with,

water sprinkler and other dust control measure to take care of

dust generation were not installed and dust-bin in disposal of

MSW were not managed. The answering respondent respectfully
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submits that the said alleged deficiencies were not there and that 

the application had been made after ensuring that the answering 

respondent is fully compliant. However, the answering 

respondent is not aware of any site/field visit by the officials of 

UPPCB where they had found out the alleged deficiencies.  

c. The answering respondent being a commercial entity, did not

raise dispute to the abovementioned deficiency. Since the alleged

deficiencies were not existing, the answering respondent again

applied promptly for consent on 28.01.2021. However, to the

utter shock of the answering respondent, the applications were

rejected on 07.04.2021. The grounds for rejection were in

verbatim same, as those stated in the rejection orders dated

25.01.2021 as stated above. It is inconceivable that why an entity,

which has invested heavily and is applying for consent would not

cure the deficiencies, if any, which had been the reason for

rejection of his earlier applications for consent.

d. That the answering respondent again applied for consent on

25.05.2021 and on the third time, his application was accepted

and the consent had been granted vide orders dated 05.07.2021

for the period 26.05.2021 till 31.12.2022.

e. Therefore, it is respectfully submitted that the answering respondent

had consciously repeatedly applied for the consent from UPPCB

even prior to the starting of the mining operations and subsequently,

however, the same were rejected on grounds which were vague and

also non-existent. The copies of the rejection orders dated

25.01.2021 and 07.04.2021 are annexed herewith and marked as

Annexure No. R8/4 (colly).
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f. That however, the fact remains that the mining operations were done

while the consent applications were pending and were being

rejected. The answering respondent was under bonafide belief that

once the consent is applied for, the mining work could be started.

The answering respondent tenders unconditional apology for its

misconceived mistake and submits that it had taken due care to

ensure that the environment is not adversely affected and that it

complies with the conditions of the EC and that of the environmental

laws of the country.

III. Observation: As per documents submitted by District Mining Officer,

the mining area was demarcated by mining department, survey

department and revenue department in presence of Shri Amar Veer

Singh, representative of M/s HSM Holding address- Nehru bag,

Piparia, District-Hosangaband, Madhya Prdesh on 08.01.2021 and

earlier demarcated on 08.02.2018. However, the specific

boundaries/pillars of mining area were not found demarcated during

the site visit of the committee, which is also a non-compliance under

EPA Act, 1986.

Submission: The finding of the joint committee that specific

boundaries/pillars of mining area were not found demarcated during the

site visit and hence it is a violation of EP Act is disputed by the

answering respondent. It is respectfully submitted that the said

demarcation of the mining area with specific boundaries/pillars had

been done before the start of the mining operations and is still present.

It will be pertinent to mention here that the mining department as well

as other departments have also conducted inspection of the site where

they have found everything in order, including the presence of specific
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boundaries/pillars of the mining area. The answering respondent has 

applied for copy of the said report under Right to Information Act and 

seeks indulgence of this Hon’ble Tribunal to place it before this 

Hon’ble Tribunal when the copies are provided. A copy of the 

application under RTI Act is annexed herewith and marked as 

Annexure No. R8/5. 

IV. Observation: During site visit, it was observed that the excavation of

sand has been done by M/s HSM Holdings, having its registered office

at Bhopal, Madhya Pradesh. However, mining activity was found

stopped during the field visit of joint committee on 31.05.2021 in that

particular area; but machinery such as Poclain machine, tractor etc.,

were found on the site (Photograph P3).

Submissions: It is respectfully submitted that the mining was stopped

on the day of site visit at the time because the trucks were not there to

load the mined material which was already there. With respect to the

finding that machineries were present on the site, it is submitted that the

EC has been granted to the answering respondent for mining as per Bar

Scalping or skimming method using Scrapper/light earth mover,

Hydraulic excavator, Loader, Truck & Tractors for Transportation.

Thus, the presence of the said machineries on the site was duly

permitted and nothing adverse should be drawn from their presence.

The answering respondent is using only the said permitted machines as

per the specific permissions given in the EC. It is specifically stated that

no mining is being done by the answering respondent using heavy

machines like hydraulic excavators etc. but the mining is done by use

of Scrapper. In Photograph P3, left photograph is that of the scrapper

employed by the answering respondent and the right one is that of
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hydraulic excavator which is seen next to the mined materials, clearly 

establishing that the excavator is used for loading the mined material 

for transportation. 

V. Observation: The very recent impressions of the tyres of Hydraulic

excavator were found on site indicating their use for mining activities

as shown in photograph (P5), which is non-compliance of EC condition

as well as Hon’ble NGT order.

Submissions: The finding that since there were recent impressions of

tyres of hydraulic excavators on site therefore it is indicative of their

use for mining activities is denied being presumptive and wrong. It is

respectfully reiterated that mining is being done strictly using bar

scalping or skimming method. Further, the hydraulic excavator is used

only for loading of mined material on the transporting vehicles or

construction/repair of pathways. The tyre impression was there because

of the construction/repair of pathways and not otherwise. The heavy

machinery such as Hydraulic excavator etc. is not employed for mining

purpose. Furthermore, admittedly no pits were found on the site clearly

establishing that the mining is being done only by employing bar

scalping or skimming method and no illegal mining is being done by

the answering respondent. It will also be pertinent to mention that the

answering respondent had specifically written at many places in the

Form-I submitted for the grant of EC that “Mining operations will be

opencast and OTFM (Other than Fully Mechanized) e.g. hydraulic

excavator, light earth movers (if required and permitted by competent

district authority).” A copy of the form-I submitted by the answering

respondent is annexed herewith and marked as Annexure No. R8/6.
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VI. Observation: As per office record, no any six-monthly compliance

report has been submitted by Project proponent to the UPPCB, RO,

Meerut and also to MoEFCC, IRO, Lucknow till date.

Submissions: That so far as the issue of non-submission of 6 monthly

compliance report is concerned, it is respectfully submitted that the

answering respondent has submitted two such 6-monthly compliance

report, one in the year 2018 and the other one for the June 2021. It may

be noted that the mining had re-started on 13.01.2021 and admittedly 6

months’ period had not completed on the date of inspection i.e. on

31.05.2021 and therefore, the compliance report could not have been

filed. It was filed subsequently after proper time period elapsed.

VII. Observation: As per EC specific conditions no. 37, it is required that

four-ambient air quality monitoring stations should be established in

the core zone as well as buffer zone for monitoring PM10, PM2.5, SO2

and NOx1 but during the inspection such monitoring stations not found

established so far.

Submissions: That to the observation that 4 ambient air quality

monitoring stations are not established in core zone, it is respectfully

submitted that to the limited understanding of the answering

respondent, the compliance exercise are carried out periodically and the

said stations are then installed in the core zone during that period by the

laboratories carrying out the compliance exercise. The said exercise

was done when the compliance study of 2018 was made and

subsequently submitted. Moreover, this is a condition provided in EIA

study for category B1 project and which has seeped in a generic way in

the ECs granted for mining operations.
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VIII. Observation: Green belt cover was also not found at site, which should

be developed following CPCB guidelines.

Submissions: With respect to the finding that green belt cover is not

developed, it is respectfully submitted that plantations of trees had been

done in the months of March and April 2021 of about 250 trees.

Thereafter, in the monsoon season, in the month of June 2021 further

plantations have been done by the answering respondent. Receipt of the

purchase of the said saplings in the month of May (the earlier receipt is

missing) is annexed herewith and marked as Annexure No. R8/7.

IX. Observation: Interpretation of Images captured by Google Earth

Imagery of Mining Lease Area- […] It has been also noticed that the

coordinates mentioned for the mining area in the granted EC by SEIAA,

UP does not fall in the boundary of the lease area drawn on the basis

of the coordinates of the pillars mentioned in the mining lease.

Submissions: That with respect to the difference in the co-ordinates

mentioned in the mining area and that on the google image of the lease,

it is submitted that the mining lease has been demarcated based on the

records of the revenue department. Further, specific condition number

24 of the EC provided that “the Geo coordinates should be verified by

Director, DGM/District Magistrate/Regional Mining Officer/NHAI

and should be submitted to SEIAA/SEAC, Secretariat at the earliest.”

The answering respondent had submitted its six (6) monthly

compliance report in 2018 wherein against the abovementioned specific

conditions, approved geo-coordinates as mentioned in the mining lease

has been submitted. A copy of the said compliance report of 2018 is

being annexed herewith and marked as Annexure No. R8/8.
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X. Observation: Mining activities have been found inside and outside the

sanctioned lease area (Images 3-6) which should be verified by the

local administration that either the mining in outside lease area has

been done by M/s HSM Holding or someone else.

Submissions: So far as the observation that mining activities was found

inside and outside of the area, it is specifically submitted that the

answering respondent does mining only inside the mining area and

never outside the mining area. However, it is submitted that the

answering respondent has been served with an arbitrary and illegal

order dated 02.08.2021, (received on a later date) where in the mining

department of District Magistrate office has levied a total of Rs.

14,75,000/- (inclusive of royalty and penalty) on the answering

respondent alleging that interalia the answering respondent had done

additional mining for constructing approach way to its site. The

answering respondent is challenging the said order before the Hon’ble

Allahabad High Court. A copy of the said order dated 02.08.2021 is

being annexed herewith and marked as Annexure No. R8/9.

7. That in view of the facts and circumstances as stated hereinabove, it is

respectfully submitted that the answering respondent is not involved in any

sort of illegal mining. The mining is being done strictly in compliance of the

EC conditions and in compliance of the Sustainable Sand Mining

Management Guidelines 2016 and in compliance of the various orders of this

Hon’ble Tribunal passed from time to time. No conduct which had been

frowned upon and observed by this Hon’ble Tribunal in the past against the

answering respondent is being repeated at present and the answering

respondent assures that they would never ever be repeated in future as well.
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8. In the interest of justice, it is respectfully prayed that the joint committee

report may kindly be considered by this Hon’ble Tribunal in light of the

submissions of the answering respondent.

M/s HSM Holdings 

Through 

Abhishek Yadav 

Advocate 

16 Central Lane, Bengali Market, New Delhi-01 

A-10, Sector 61 Noida-201301 

Place: New Delhi 

Date: 23.08.2021 

VERIFICATION 

Verified at Noida on this 20th day of August, 2021 that the contents of the 

above reply/submissions are true and correct to the best of my knowledge 

and belief, as derived from the records maintained during the course of usual 

business by M/s HSM Holdings. None of the contents are false and nothing 

material has been concealed therefrom. 
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OTARA 
R8 Sra\ 

NaIBia NOTaRAL 

BEFORE THE UON BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCHATNEW DELIHI 

EXECUTION APPLICATION NO. 24 OF 2020 

IN 

ORIGINAL APPLICATION NO. 401 OF 2018 

IN THE MATTER OF: 

PRAVEEN AND ANOTHER .APPLICANTS 

VERSUS 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
&OTHERS . RESPONDENTS 

i. Sukhwinder Singh Bhathal. son of Teja Singh. aged about 37 years. Ro louse No. 

206. Bhanohar. Ludhiana IH.O. Ludhiana. Punjab. do hereby solemnly atirm and 

state as under: 

. That I am the representative of the Respondent No. 8 in the above captioned 

matter, authorized vide 20.08.2021 which has been brought on record. I am well 

conversant with the facts and circumstances of the instant case and as such 

competent to swear this Atfidavit. 

2 That the acconpanying submissions/objetions to the observations made by the 

joint committee report dated I1.06.2021. has been dratted as per my instructions. 

have read and understood the contents of the same. which are true and correct to 

the best of knowledge and understanding and nothing material has been concealed 

kagar 
RN No 8556/zhérefrom. 

F IN 
DEPONENT 

VERIFICATION 

Verified at Noida on 20 August 2021. that the content of this Aftidavit are true and 

correct to the best of my knowledge and-nothing material has been concealed 

ATTES 
theretron. 

DEPONENT 

RAMBIR SHARMA 
Advocate Notary 

(G.B. Nagarl 

3 AUG ZU 

     17



Chid IusticeaCrt 
Case-WRIT-C No. -6974 of 2021 

Petidlener * Praveen 
pondent State O7 U.P And7 Others 

Ceuse for Petitioner Sujeet Kunar,Chaya Gupta 
Counsel for Respondent :- C.5. 

Han ble Sanjay Yadav.Ciet lustice 
HenThle Pralash Padia.L 
Matter is taken up through vioro conterencing 

Leamed counsel for the petitioner at the outset subnits that 

with the eftlux o ume, the present petition rendered 

infructuous 

I stands disposed of as infructuous. 

Order Date :-18.6.2021 

saqLaan 

Annexure R1

true copy
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

 To ,
Shri  AJIT SINGH MALHOTRA
M/s HSM HOLDINGS
Village- Sankroud, Tehsil- Khekra, District-

Baghpat,U.P.,BAGHPAT,250101,BAGHPAT,250101
BAGPAT

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer,
Circle-3

Enclosed : As above
 (condition of consent):

Copy to:      Regional Officer, U.P. Pollution Control Board, Meerut.

Chief Environmental Officer,
Circle-3

Ref No. -
128127/UPPCB/Meerut(UPPCBRO)/CTO/water/
BAGPAT/2021

 Dated :  05/07/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  HSM HOLDINGS

Reference Application No :12291502 Dated :05/07/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. HSM HOLDINGS is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 26/05/2021 to 31/12/2022 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.07.05 12:12:12 +05'30'

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.07.05 12:12:26 +05'30'

Annexure R2
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.HSM HOLDINGS  vide

CONDITIONS OF CONSENT

Consent Order No. 12291502/ Water  Dated :  05/07/2021

1. This consent is valid only for the approved production capacity of Mining of Sand -310720 Cubic
Meter/Annum.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 1 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 1 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

20



Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer,
Circle-3

1. This consent is valid for Mining of Sand -310720  Cubic Meter /Annum.
2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.
3. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.
4. In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.
5. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
30.01.2018.
6. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.
7. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.
8. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.
9. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified
/approved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant.
10. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
11. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
12. Industry shall not use more than 1 KLD water per day for domestic purpose. Water shall not be
used in any manufacturing process in the industry.
13. Industry shall bound by the directions/orders passed by Hon'ble National Green Tribunal in E.A.
No. 24/2020 in O.A. No. 401/2018 (IA No-384/2020) from time to time.
14. This consent will automatically stand canceled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in E.A. No. 24/2020 in O.A. No.
401/2018 (IA No-384/2020) from time to time.
15. The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.
16. Mining should not be done by the project proponent after sunset or at night.

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.07.05 12:12:40 +05'30'

true copy
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

 To ,
Shri  AJIT SINGH MALHOTRA
M/s  HSM HOLDINGS
Village- Sankroud, Tehsil- Khekra, District-

Baghpat,U.P.,BAGHPAT,250101,BAGHPAT,250101
BAGPAT

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer,
Circle-3

Enclosed : As above
 (condition of consent):

Copy to:      Regional Officer, U.P. Pollution Control Board, Meerut.

Chief Environmental Officer,
Circle-3

Ref No. -
128124/UPPCB/Meerut(UPPCBRO)/CTO/air/BAGPAT/2021

 Dated :  05/07/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  HSM HOLDINGS

Reference Application No. 12291044  Dated :  05/07/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
HSM HOLDINGS.  under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 26/05/2021 to 31/12/2022 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.07.05 12:11:10 +05'30'

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.07.05 12:11:26 +05'30'
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U.P. Pollution Control Board

CONDITlONS OF CONSENT

 Dated :  05/07/2021

1. This consent is valid only for the approved production capacity of Mining of Sand -310720 Cubic
Meter/Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 DG Set Diesel 1 Sulphur
Dioxide

As per Norms

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 1 Sulphur Dioxide As per EPA Rules
1986

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer,
Circle-3

1. This consent is valid for Mining of Sand -310720 cubic Meter /Annum.
2. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.
3. In case of D.G. Set operation it will ensured that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.
4. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
22.01.2020.
5. The Board reserves the right to revoke this consent to establish which is being granted to the said
industry at any time in case if the industry is violating any of the conditions of the consent to
establish.
6. In case of violation of above mentioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.
7. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.
8. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986 within a month of starting the commercial production in
the plant.
9. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
10. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
11. 04 no. Ambient Air Monitoring Stations in all directions should be set up by the project and the
monitoring report should be sent to the board every month.
12. Mining should not be done by the project after sunset or at night.
13. Industry shall bound by the directions/orders passed by Hon'ble National Green Tribunal in E.A.
No. 24/2020 in O.A. No. 401/2018 (IA No-384/2020) from time to time.
14. This consent will automatically stand canceled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in E.A. No. 24/2020 in O.A. No.
401/2018 (IA No-384/2020) from time to time.

Nishi Kumar Chauhan Digitally signed by Nishi Kumar Chauhan 
Date: 2021.07.05 12:11:43 +05'30'

true copy
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
     Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

 To ,
M/S  AJIT SINGH MALHOTRA
HSM HOLDINGS
Yamuna River at Gata No. 620Mi  634Mi,Village- Sankroud, Tehsil- Khekra, District- Baghpat,

U.P.,BAGHPAT,250101
BAGPAT

Kindly refer to your consent application dated 09/12/2020 and received on 09/12/2020 under
section 25/26 of Water (Prevention & Control of Pollution) Act,1974 as amended. Your application and the
information submitted   have been examined along with the facts found during inspection made by officers
of UPPCB on 17/01/2021 . Your consent application is hereby refused due to following reason.

Reasons :-

1. Unit has not installed septic tank/Soakpit for Domestic sewage water.
2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.
3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution) Act,
1974 as amended is hereby refused.Further, you are hereby informed to comply with the mandatory
provisions of Water Act.

             This order is issued with the approval of competent authority.

( Authorized Signatory )

Chief Environmental Officer, Circle-3

Copy To -

REgional Officer, U.P. Pollution Control Board, Meerut.

Ref No. - 111343/UPPCB/Meerut(LAB)/CTO/water/BAGPAT/2020  Dated :  25/01/2021

Sub : Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

Nishi Kumar 
Chauhan

Digitally signed by Nishi Kumar Chauhan 
Date: 2021.01.25 11:57:32 +05'30'

Annexure R4 (Colly)
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Chief Environmental Officer, Circle-3
( Authorized Signatory )

Nishi Kumar 
Chauhan

Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.01.25 11:57:43 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
     Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

 To ,

M/S  AJIT SINGH MALHOTRA
HSM HOLDINGS
Yamuna River at Gata No. 620Mi  634Mi,Village- Sankroud, Tehsil- Khekra, District- Baghpat,

U.P.,BAGHPAT,250101
BAGPAT

Kindly refer to your consent application dated 09/12/2020 received on 09/12/2020 under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended. Your application and the
information submitted by you  have been examined along with the facts found during inspection made by
officers of UPPCB on 17/01/2021 .Your consent application is hereby refused/return due to following
reasons.

Reasons :-

1. Unit has not installed septic tank/Soakpit for Domestic sewage.
2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.
3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of
Air Act.

             This order is issued with the approval of competent authority.

( Authorized Signatory )

Chief Environmental Officer, Circle-3

Copy To -

Regional Officer, U.P. Pollution Control Board, Meerut.

Ref No. - 111345/UPPCB/Meerut(LAB)/CTO/air/BAGPAT/2020  Dated :  25/01/2021

Sub : Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Nishi Kumar Chauhan
Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.01.25 11:56:48 +05'30'
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Chief Environmental Officer, Circle-3
( Authorized Signatory )

Nishi Kumar 
Chauhan

Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.01.25 11:57:09 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
     Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

 To ,
M/S  AJIT SINGH MALHOTRA
HSM HOLDINGS
Village- Sankroud, Tehsil- Khekra, District-

Baghpat,U.P.,BAGHPAT,250101,BAGHPAT,250101
BAGPAT

Kindly refer to your consent application dated 28/01/2021 and received on 28/01/2021 under
section 25/26 of Water (Prevention & Control of Pollution) Act,1974 as amended. Your application and the
information submitted   have been examined along with the facts found during inspection made by officers
of UPPCB on 30/03/2021 . Your consent application is hereby refused due to following reason.

Reasons :-

1. Unit has not installed septic tank/Soakpit for Domestic sewage water.
2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.
3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution) Act,
1974 as amended is hereby refused.Further, you are hereby informed to comply with the mandatory
provisions of Water Act.

             This order is issued with the approval of competent authority.

( Authorized Signatory )

CEO-3

Copy To -

Regional Officer, U.P. Pollution Control Board, Meerut.

Ref No. - 119986/UPPCB/Meerut(LAB)/CTO/water/BAGPAT/2021  Dated :  07/04/2021

Sub : Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

29



CEO-3
( Authorized Signatory )
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
     Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

 To ,

M/S  AJIT SINGH MALHOTRA
HSM HOLDINGS
Village- Sankroud, Tehsil- Khekra, District-

Baghpat,U.P.,BAGHPAT,250101,BAGHPAT,250101
BAGPAT

Kindly refer to your consent application dated 28/01/2021 received on 28/01/2021 under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended. Your application and the
information submitted by you  have been examined along with the facts found during inspection made by
officers of UPPCB on 30/03/2021 .Your consent application is hereby refused/return due to following
reasons.

Reasons :-

1. Unit has not installed septic tank/Soakpit for Domestic sewage water.
2. Unit has not complying the conditions of Environmental Clearance issued by SEIAA on 30.01.2018.
3. Unit has not installed water sprinkler and other dust control majors to take care of dust generation.
4. Unit has not manage dust bin for disposal of Municipal Solid Waste.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of
Air Act.

             This order is issued with the approval of competent authority.

( Authorized Signatory )

CEO-3

Copy To -

Regional Officer, U.P. Pollution Control Board, Meerut.

Ref No. - 119984/UPPCB/Meerut(LAB)/CTO/air/BAGPAT/2021  Dated :  07/04/2021

Sub : Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Nishi Kumar 
Chauhan

Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.04.07 17:33:50 +05'30'

Nishi Kumar 
Chauhan

Digitally signed by Nishi Kumar 
Chauhan 
Date: 2021.04.07 17:34:02 +05'30'
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CEO-3
( Authorized Signatory )

true copy
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FORM-1
Riverbed Sand Mining For M/s H.S.M. Holdings Pvt. Ltd. from Riverbed of

Yamuna River located at Gata No.620Mi & 634Mi,Village–Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

www.dasindia.org Page 1 of 14

FORM 1
i. Basic Information

Sl.
No.

Item Details

1. Name of the project/s Proposed Riverbed sand mining from
YAMUNA RIVER for M/s H.S.M. Holdings
Pvt. Ltd. located at Gata No. 620Mi & 634Mi,
Village- Sankround, Tehsil- Khekra, District-
Baghpat, U.P., Area: 47.98 acre (19.42 ha)

2. S.No. In the schedule 1(a)

3. Proposed capacity/area/length/tonnage
to be handled/command area/lease
area/number of wells to be drilled

Area of the Mining Lease:

Gata No(s) Area (acres) Area (ha)
620Mi &

634Mi
47.98 19.42

4. New/Expansion/Modernization New Riverbed Sand Mining Project with
production Capacity of 3,10,720 m3/annum for
plan Period of 5 years.

5. Existing Capacity/Area etc. None, Mining activities will start only after grant
of Environment Clearance from SEIAA, UP,
Lucknow.

6. Category of Project i.e. ‘A’ or ‘B’ As per EIA Notification, 2006 & its subsequent
amendment on 15.01.2016, project falls under
Category B (Sub Category- B2)

7. Does it attract the general condition? If
yes, please specify.

No, As per amendment of EIA Notification, 2006
dated 15.01.2016, general conditions shall not be
applicable to project or activity of mining of
minor minerals of Category ‘B2’ (upto 25 ha of
mining lease area).

8. Does it attract the specific condition? If
yes, please specify.

No, the project proposal does not attract specific
condition as specified in EIA Notification 2006.

9. Location Gata No. 620Mi & 634Mi

Plot/Survey/Khasra No. Site co-ordinates of the mining lease area are
given below:

Khasra Map indicating the proposed excavation
site is attached as Annexure II.

Pillar Latitude (N) Longitude (E)

A 28°51'37.52"N 77°12'47.31"E

B 28°51'9.19"N 77°12'58.06"E

C 28°51'6.08"N 77°12'53.26"E

D 28°51'34.40"N 77°12'38.65"E

Village Sankroud

Tehsil Khekra

District Baghpat

State Uttar Pradesh
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FORM-1
Riverbed Sand Mining For M/s H.S.M. Holdings Pvt. Ltd. from Riverbed of

Yamuna River located at Gata No.620Mi & 634Mi,Village–Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

www.dasindia.org Page 2 of 14

Sl.
No.

Item Details

10. Nearest railway station/airport along
with distance in kms.

Nearest Railway Station is Khekra Railway Station

which is about 7.0 km* (E)
Nearest Airport is Safdarjung Airport, New Delhi

which is about 35 km* (S)
11. Nearest town, city, district headquarters

along with distance in kms.
Nearest town is Khekra Town which is about 7
km* (E)
*aerial distances in approximation

12. Village Panchayats, Zilla Parishad,
Muncipal corporation, Local body
(complete postal addresses with
telephone nos. to be given)

Village Panchayat: Sankroud

13. Name of the applicant Shri Ajit Singh Malhotra S/o Shri Jai Singh

Malhotra

14. Registered address R/o Nehru Ward, Ward No-13

Tehsil: Pipariya

Post: Pipariya

District: Hoshangabad

State: Madhya Pradesh
15. Address for correspondence

Name Shri Ajit Singh Malhotra S/o Shri Jai Singh

Malhotra

Designation (Owner/Partner/CEO) Owner

Address R/o Nehru Ward, Ward No-13

Tehsil: Pipariya

Post: Pipariya

District: Hoshangabad

State: Madhya Pradesh
Pin Code 461775

E-mail -

Telephone No. -

Fax no. -

16. Details of Alternative sites examined, if
any. Location of these sites should be
shown on a topo sheet.

Riverbed sand is naturally occurring mineral
resource and this is site specific project. Hence
no alternative sites are examined.

17. Interlinked projects None

18. Whether separate application of
interlinked project has been submitted?

Not Applicable

19. If yes, date of submission Not Applicable

20. If no, reason Not Applicable
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FORM-1
Riverbed Sand Mining For M/s H.S.M. Holdings Pvt. Ltd. from Riverbed of

Yamuna River located at Gata No.620Mi & 634Mi,Village–Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

www.dasindia.org Page 3 of 14

Sl.
No.

Item Details

21. Whether the proposal involves
approval/clearance under: If yes, details
of the same and their status to be given.
(a) The Forest (conservation) Act, 1980?
(b) The Wildlife (Protection) Act, 1972?
(c) The C.R.Z. Notification, 1991?

No, the proposed project does not involve
approval/clearance as specified.

22. Whether there is any Government
order/Policy relevant/relating to the site?

Letter of Intent issued in favour of project
proponent by DM Baghpat dated 25.11.2017 is
attached as Annexure-I

23. Forest land involved (hectares) No forest land is involved in the proposal.
24. Whether there is any litigation pending

against the project and/or land in which
the project is propose to be set up?
(a) Name of the court
(b) Case No.
(c) Orders/directions of the court, if any

and its relevance with the proposed
project.

None

ii. Activity

1. Construction, operation or decommissioning of the Project involving actions, which will
cause physical changes in the locality (topography, land use, changes in water bodies, etc.)

S.No. Information/Checklist
confirmation

Yes/No Details thereof (with approximate
quantities /rates, wherever possible) with

source of information data

1.1 Permanent or temporary
change in land use, land cover
or topography including
increase in intensity of land use
(with respect to local land use
plan)

No It is a proposed opencast sand mining project.
Mining will be restricted to the riverbed only
keeping the shores unaffected, thus does not
involve any change in existing topography or
land use.

1.2 Clearance of existing land,
vegetation and buildings.

No The proposed plan involves extraction of sand
from riverbed only and does not involve any
clearance of existing land, vegetation and
building.

1.3 Creation of new land uses? No The project does not involve any creation of
new land use. However haul road will be
constructed and riparian zone along the
haulage road will be planted.

1.4 Preconstruction investigations
e.g. bore holes, soil testing?

No Not Applicable

1.5 Construction works? No Not Applicable

1.6 Demolition works? No Not Applicable
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FORM-1
Riverbed Sand Mining For M/s H.S.M. Holdings Pvt. Ltd. from Riverbed of

Yamuna River located at Gata No.620Mi & 634Mi,Village–Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

www.dasindia.org Page 4 of 14

S.No. Information/Checklist
confirmation

Yes/No Details thereof (with approximate
quantities /rates, wherever possible) with

source of information data

1.7 Temporary sites used for
construction works
or housing of construction
workers?

Mining is confined in dry season in day time
only, and temporary laborers from local area
will be hired, thus no housing of construction
workers is required.

1.8 Above ground buildings,
structures or earthworks
including linear structures, cut
and fill or excavations

No civil work is required in the mine lease
area.

1.9 Underground works including
mining or tunneling?

No It is an open cast mine. So there is no
underground working is proposed.

1.10 Reclamation works? No River itself replenishes mined out sand by the
sediments carried during monsoon season.

1.11 Dredging? No There is no underwater mining is proposed
that is why no dredging is proposed.

1.12 Offshore structures? No Not Applicable

1.13 Production and manufacturing
processes?

No Not Applicable

1.14 Facilities for storage of goods
or materials?

Mined material (sand) will be loaded and
transported directly through the trucks or
trolleys; hence no temporary or permanent
storage will be required.

1.15 Facilities for treatment of
disposal of solid waste or
liquid effluents?

Top soil will be stacked separately, if there is
any. There would be no construction laborers
inhabit at site thus there will be very less or no
generation of solid waste is anticipated.

1.16 Facilities for long term housing
of operational Workers?

Mining activities will be confined to day time
only, thus do not involve long term housing of
operational workers.

1.17 New road, rail or sea traffic
during construction or
operation?

No such infrastructure is proposed for
proposed sand mining project.

1.18 New road, rail, air waterborne
or other transport infrastructure
including new or altered routes
and stations, ports, airports etc?

Not Applicable

1.19 Closure or diversion of existing
transport routes or
infrastructure leading to
changes in traffic movements?

Not Applicable
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FORM-1
Riverbed Sand Mining For M/s H.S.M. Holdings Pvt. Ltd. from Riverbed of

Yamuna River located at Gata No.620Mi & 634Mi,Village–Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

www.dasindia.org Page 5 of 14

S.No. Information/Checklist
confirmation

Yes/No Details thereof (with approximate
quantities /rates, wherever possible) with

source of information data

1.20 New or diverted transmission
lines or pipelines?

There are no transmission lines or pipeline
passing through the project area.

1.21 Impoundment, damming,
culverting, realignment or
other changes to the hydrology
of watercourses or aquifers?

Sand mining will be restricted to river bed
only, unaffecting the shores; hence no change
to the hydrology of watercourse or aquifers is
anticipated.

1.22 Stream crossings? Not Applicable

1.23 Abstraction or transfers of
water from ground or surface
waters?

The water requirement for the operational
workers will be met by private tankers or
nearby dugwell/borewell. It is estimated that
not more than 27 local labours will be hired
from nearby villages.

1.24 Changes in water bodies or the
land surface affecting drainage
or run-off?

Proposed mining will be done scientifically,
and thus will help to maintain the water course
of the river. Thus these changes will

1.25 Transport of personnel or
materials for construction,
operation or decommissioning?

Mining operations will be opencast and OTFM
(Other Than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and
permitted by competent district authority).
During operational phase and excavated
material will be transported directly to the
local markets. Workers will come from nearby
villages at their convenience.

1.26 Long-term dismantling or
decommissioning or restoration
works?

River itself carries huge amount of sediment
during every monsoon season so there is no
restoration measures proposed at mine site.

1.27 Ongoing activity during
decommissioning which could
have an impact on the
environment?

In safety zone, at the far end eg. River bank
saplings would be planted of preferred local
plant species. It will check riparian erosion
and creates aesthetic environment of
surrounding area. By this project of river sand
mining in the area, riverbed will hold more
volume of water to ensure availability of water
in nearby areas.

1.28 Influx of people to an area in
either temporarily or
permanently?

It is estimated that not more than 27 laborers
will be employed locally from nearby areas.
The influx of the people will be temporary and
positive (in terms of employment).

1.29 Introduction of alien species? No Not Applicable
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S.No. Information/Checklist
confirmation

Yes/No Details thereof (with approximate
quantities /rates, wherever possible) with

source of information data

1.30 Loss of native species or
genetic diversity?

No Not Applicable

1.31 Any other actions? No Not Applicable

2. Use of Natural resources for construction or operation of the Project (such as land, water,
materials or energy, especially any resources which are non-renewable or in short
supply):

S.No. Information/checklist
confirmation

Yes/
No

Details thereof (with approximate quantities
/rates, wherever possible) with source of
information data

2.1 Land especially undeveloped or
agricultural land (ha)

No Mining will be done scientifically in the part of
riverbed of Yamuna River.
Land Ownership: Government land

2.2 Water (expected source &
competing users) unit:

Yes Considering the fresh water requirement for 27
site laborers it is estimated that 0.27 KLD (@
10 lpcd) water will be required. Apart from this
4.0 KLD water will be required for sprinkling
on roads & 0.05 KLD water will be required for
plantation. Thus, total water requirement of
4.32 KLD will be met through nearby existing
borewells/ private water tankers.

2.3 Minerals (MT) Yes Only sand will be extracted.
Production details: As per approved mine plan
of the project the excavation/year is tabulated as
under:

Year Production in
m3

1st 3,10,720

2nd 3,10,720

3rd 3,10,720

4th 3,10,720

5th 3,10,720

Total 15,53,600
2.4 Construction material – stone

aggregates, and / soil (expected
source – MT)

No Not applicable. It is a riverbed sand mining
project.

2.5 Forests and timber (source MT) No Not applicable. It is a riverbed sand mining
project.

2.6 Energy including electricity and
fuels (source, competing users)
Unit: fuel (MT), energy (MW)

No Since mining activity will be carried out in day
time only, housing facility for laborers is also
not proposed, hence, energy requirement will be
nil.

2.7 Any other natural resources (use
appropriate standard units)

No None
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3. Use, storage, transport, handling or production of substances or materials, which could be
harmful to human health or the environment or raise concerns about actual or perceived
risks to human health.

S.No. Information/Checklist
confirmation

Yes/No Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

3.1 Use of substances or materials,
which are hazardous (as per
MSIHC rules) to human health
or the environment (flora,
fauna, and water supplies)

No Mining operations will be opencast and
OTFM (Other Than Fully Mechanized) e.g.
hydraulic excavator, light earth movers (if
required and permitted by competent district
authority), thus, no hazardous and toxic
material will be used or to be generated
during operational phase or after.

3.2 Changes in occurrence of
disease or affect disease
vectors (e.g. insect or water
borne diseases)

No It is proposed River Bed Mining (RBM)
project does not cause any changes in
occurrence of disease or affect disease
vectors.

3.3 Affect the welfare of people
e.g. by changing living
conditions?

Yes The proposed project will generate
employment opportunities to the nearby local
people, thus will have short term and positive
impact in terms of Socio-Economic
development.

3.4 Vulnerable groups of people
who could be affected by the
project e.g. hospital patients,
children, the elderly etc.,

No There are no sensitive areas i.e. school,
hospital, RF, PF are present within 1 km
radius of proposed project site.

3.5 Any other causes No None

4. Production of solid wastes during construction or operation or decommissioning
(MT/month)

Sl.
No.

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

4.1 Spoil, overburden or mine
wastes

No Excavated/extracted sand will be transported
directly to the potential domestic/local
markets.

4.2 Municipal Waste (domestic and
or commercial wastes)

No Mining activities are confined to day time
only, thus do not involve long term housing of
the operational workers at site, hence no or
very insignificant quantity of food waste is
expected to be generated.
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Sl.
No.

Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

4.3 Hazardous wastes
(as per Hazardous Waste
Management Rules)

No Mining operations will be opencast and OTFM
(Other Than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and
permitted by competent district authority).
Thus, no hazardous waste will be generated
due to project activity.

4.4 Other industrial process wastes No It is proposed riverbed mining, no industrial
process is involved.

4.5 Surplus product No Not Applicable

4.6
Sewage sludge or other sludge
from effluent treatment

No Not Applicable

4.7 Construction or demolition
wastes

No Not Applicable

4.8 Redundant machinery or
equipment

No Mining operations will be opencast and OTFM
(Other Than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and
permitted by competent district authority)

4.9 Contaminated soils or other
materials

No Not Applicable

4.10 Agricultural wastes No Not Applicable

4.11 Other solid wastes No No other sources of solid waste generation
were identified within the project site OR due
to project activity.

5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

Sl.
No.

Information/Checklist
confirmation

Yes
/No

Details thereof (with approximate
quantities/rates, wherever possible) with

source of information data
5.1 Emissions from combustion of

fossil fuels from stationary or
mobile sources

Yes During operational phase there may be
emissions by
(I) Transport vehicles will be source of air

pollution.
(II) Gaseous pollutants will be released from

vehicular movement.
It will be minimized by using water sprinklers
& only PUC certified vehicles will be allowed
in the mining lease area.

5.2 Emissions from production
processes

No Mining operations will be opencast and OTFM
(Other Than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and
permitted by competent district authority).
There will be minor emissions during
production of sand which will be taken care in

41



FORM-1
Riverbed Sand Mining For M/s H.S.M. Holdings Pvt. Ltd. from Riverbed of

Yamuna River located at Gata No.620Mi & 634Mi,Village–Sankroud,
Tehsil- Khekra, District- Baghpat, U.P. Area: 47.98 acre (19.42 ha)

www.dasindia.org Page 9 of 14

Sl.
No.

Information/Checklist
confirmation

Yes
/No

Details thereof (with approximate
quantities/rates, wherever possible) with

source of information data
EMP.

5.3

Emissions from  materials
handling including storage or
transport

Yes There will be emissions anticipated during
loading, unloading and transportation of
excavated material.

5.4 Emissions from construction
activities including plant and
equipment

No Mining operations will be opencast and OTFM
(Other Than Fully Mechanized) e.g. hydraulic
excavator, light earth movers (if required and
permitted by competent district authority).

5.5 Dust or odours from handling of
materials, including
construction materials sewage
and waste

Yes There will be emissions anticipated during
loading, unloading and transportation of
excavated material.

5.6
Emissions from incineration of
waste

No Not Applicable

5.7 Emissions from burning of
waste in open air (e.g. slash
materials, construction debris)

No Not Applicable

5.8 Emissions from any other
sources

No No other sources of emissions were identified.

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. Information/Checklist
confirmation

Yes/
No

Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data with source
of information data

6.1 From operation of equipment
ventilation plant, crushers e.g.
engines

Yes Noise will be generated from movement of
transport vehicles & by mechanized mining
(if permitted). Mitigation measures for
suppression of noise generated due to
proposed activities have been proposed in
environment management plan.

6.2 From industrial or similar
processes

No Not Applicable

6.3 From construction or
demolition

No Not Applicable

6.4 From blasting or piling No No blasting and piling is proposed.

6.5 From construction or
operational traffic

Yes There is no construction proposed at mine.
Only mining of mineral will be carried out.
Vehicular movement for transportation of
mining material from site may generate
noise. Regular and proper maintenance of
vehicles will reduce the impact.
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6.6 From lighting or cooling
systems

No Proposed mining is open cast & will be
carried out in day only time thus no
provision of light & heat is required. No
cooling system is required.

6.7 From any other sources No No other sources of generation of Noise
and Vibration, and Emissions of Light and
Heat were identified within the project site
OR due to project activity.

7. Risks of contamination of land or water from releases of pollutants into the ground or into
sewers, surface waters, groundwater, coastal waters or the sea:

S.No. Information/Checklist
confirmation

Yes/No Details thereof (with approximate
quantities/rates, wherever possible) with
source of information data

7.1 From handling, storage,
hazardous materials use or
Spillage of hazardous
materials

No No hazardous waste will be generated.

7.2 From discharge of sewage or
other effluents water or the
land (expected mode and
place of discharge) to

No The production process in combination with
absence of permanent habitation will make
the project zero discharge project.

7.3 By deposition of pollutants
emitted to air into the land or
into water

Yes Water sprinkler is proposed on haul roads
for suppression of dust which will be
generated by vehicular movement during
transportation.

7.4 From any other sources No No other sources of emissions were
identified within the project site OR due to
project activity.

7.5 Is there a risk of long term
build up of pollutants in the
environment from these
sources?

No No dump proposal at mine site.

8. Risk of accidents during construction or operation of the Project, which could affect
human health or the environment

S.No. Information/Checklist
confirmation

Yes/No Details thereof (with approximate
quantities/rates, wherever possible) with

source of information data

8.1 From explosions, spillages,
fires etc from storage, handling,
use or production of hazardous
substances

No No storage is proposed at site, material will
directly transported to the market.

8.2 From any other causes No None
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8.3 No The area is not prone to flood and
earthquake.
No such incident is reported in this area so
far.
The area comes in seismic zone-III. Mining
activities will be done in dry season.

9. Factors which should be considered (such as consequential development) which could lead
to environmental effects or the potential for cumulative impacts with other existing or
planned activities in the locality

S.
No.

Information/Checklist
confirmation

Yes
/No

Details thereof (with approximate
quantities/rates, wherever possible) with

source of information data
9.1 Lead to development of

supporting facilities, ancillary
development or development
stimulated by the project which
could have impact on the
environment

Yes  Project proponent will organize regular
medical checkup camps and recreational
activities.

 Employment to local people will be
generated.

 Overall living standard of nearby people
will have positive impact.

 No supporting infrastructure is required
since the site has good connectivity with
local roads, MDR and highways.

 Also the laborers will be hired locally thus
no permanent or temporary housing is
required at site.

• Supporting infrastructure
(roads, power supply, waste or
waste water treatment, etc.)

No

• housing development No
• extractive industries No
• supply industries No

• other No -
9.2 Lead to after-use of the site,

which could have an impact on
the environment

Yes Since it is a river bed excavation, arrival of
monsoon every year will replenish the
excavated site. The mining activities will have
positive impact. Greenbelt along the riparian
zone will have positive impact on surrounding
environment.

9.3 Set a precedent for later
developments

Yes Proposed green belt development will help in
increasing the aesthetic beauty of the area.

9.4 Have cumulative effects due to
proximity to other existing or
planned projects with similar
effects

No The project will cause positive, long term
impact. The area is free from any disturbances.
There are not any industries or development
projects in its close proximity.

iii. Environmental Sensitivity
S.No Areas Name/ Identity Aerial distance (within 15

km.) Proposed project
location boundary
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S.No Areas Name/ Identity Aerial distance (within 15
km.) Proposed project
location boundary

1. Areas protected under
international conventions,
national or local legislation
for their ecological,
landscape, cultural or other
related value

None Not Applicable

2. Areas which are important or
sensitive for ecological
reasons Wetlands, water
courses or other water bodies,
coastal zone, biospheres,
mountains, forests

Yamuna River Flows adjacent (0.36km*
NE) to the mining area.

3. Areas used by protected,
important or sensitive species
of flora or fauna for breeding,
nesting, foraging, resting,
over wintering, migration

No such areas identified within
the core & buffer zone of the
proposed project site.

Not Applicable

4. Inland, coastal, marine or
underground waters

None Not Applicable

5. State, National boundaries Yes Interstate boundary of
Uttar Pradesh, Delhi and
Haryana falls within 5 km
radius buffer zone of the
Proposed project Site.
Although, proposed
project being less than 25
ha is exempted from such
stipulations.

6. Routes or facilities used by
the public for access to
recreation or other tourist,
pilgrim areas

SH 57 (Delhi- Saharanpur)

NH 1 (Delhi -Ambala )

Haulage Route

Khekra Railway Station

Safdarjung Airport, New Delhi

2.75 km* (E)

8.6 km* (W)

2.1 km* (NE)

7.0 km* (E)

35 km* (S)

7. Defense installations None -
8. Densely populated or built-up 2.70 km* (NE)
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S.No Areas Name/ Identity Aerial distance (within 15
km.) Proposed project
location boundary

area (*aerial distances)

9. Areas occupied by sensitive
man-made land uses
(hospitals, schools, places of
worship, community
facilities)

Hospitals:

Schools: Primary School,

Places of Worship:

2.7 km* (E)

2.2 km* (NE)

2.0 km* (NE)

10. Areas containing important,
high quality or scarce
resources (ground water
resources, surface resources,
forestry, agriculture,
fisheries, tourism, minerals)

Yamuna River Flows adjacent (0.36km
NE) to the mining area

11. Areas already subjected to
pollution or environmental
damage.
(Those where existing legal
environmental standards are
exceeded).

No No such areas identified.

12. Areas susceptible to natural
hazard which could cause the
project to present
environmental problems
(earthquakes, subsidence,
landslides, erosion, flooding
or extreme or adverse
climatic conditions)

No The proposed area falls
under seismic zone-III, so
chances of earthquakes are
low. Mining activity will be
restricted to dry season
only.
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“I hereby given undertaking that the data and information given in the application and enclosures
are true to the best of my knowledge and belief and I am aware that if any part of the data and
information submitted is found to be false or misleading at any stage, the project will be rejected and
clearance give, if any to the project will be revoked at our risk and cost.

Place

Date (AJIT SINGH MALHOTRA)
Shri Ajit Singh Malhotra S/o Shri Jai Singh Malhotra

Village- Nehru Ward,Ward No-13,Tehsil : Pipariya
Post:Pipariya,Hoshangabad State: Madhya Pradesh

NOTE:
1. The Projects involving clearance under Coastal Regulation Zone Notification, 1991 shall

submit with the application a C.R.Z map duly demarcated by one of the authorized agencies,
showing the project activities, w.r.t. C.R.Z. and the recommendations of the state Coastal
Zone management Authority. Simultaneous action shall also be taken to obtain the requisite
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be located
in the CRZ.

2. The projects to be located within 5 km of the National Parks, Sanctuaries, Biosphere
Reserves, Migratory Corridors of Wild Animals, the project proponent shall submit the map
duly authenticated by Chief Wildlife Warden showing these features vis-à-vis the project
location and the recommendations or comments of the Chief Wildlife Warden thereon.”

3. All correspondence with the Ministry of Environment & Forests including submission of
application for TOR/ Environmental Clearance, subsequent clarifications, as may be required
from time to time, participation in the EAC Meeting on behalf of the project proponent shall
be made by the authorized signatory only. The authorized signatory should also submit a
document in support of his claim of being an authorized signatory for the specific project”.

true copy
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23/08/2021 Submissions in reply to the Observations in joint committee report on behalf of Respondent no.8 M/s HSM Holdings in EA 24/2020 - abhishek@dyla…

https://mail.google.com/mail/u/0/#sent/KtbxLvHPwvTNNfLLlfdKdWpgpRWhtPCwQV 1/1

Meet

Hangouts

Compose

More

Inbox 2,395

Starred

Snoozed

Sent

Drafts 5

New meeting

My meetings

Abhishek

No recent chats
Start a new one

   

Submissions in reply to the Observations in
Respondent no.8 M/s HSM Holdings in EA 2

 <abhishek@dylawoffices.in>

to pradeepmisra, eldflegal
Abhishek Yadav

Sirs, 

Please find attached the pdf file of Submissions in reply to the Observati
(containing 130 pages). 

Please acknowledge receipt of the same.

Thanks and Regards,

ABHISHEK YADAV

LL.B. (Hons.), LL.M.(University College London)

Advocate on Record

Supreme Court of India

Founding Partner


New Delhi :16 Central Lane LGF Bengali Market -110001

in:sent 

https://meet.google.com/getalink?hs=202&authuser=0
FreeText
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